zI| TEM NO 2 COURT NO. 6 SECTI ON XI V
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).22767/2011

(From the judgenent and order dated 16/05/2011 in WP No. 2889/ 2011
of The H GH COURT OF DELHI AT N. DELHI)

UNI ON PUBLI C SER. COVMMN. Petitioner(s)
VERSUS
GYAN PRAKASH SRI VASTAVA Respondent ( s)

(Wth prayer for interimrelief)

Date: 24/11/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTICE G S. SI NGV
HON BLE MR. JUSTI CE SUDHANSU JYOTI MJUKHOPADHAYA
For Petitioner(s) Ms. I ndira Jaising, ASG
M . Nar esh Kaushi k, Adv.
Ms. Antita, Adv.
Ms. Sonam Anand, Adv.
Ms. Lalita Kaushi k, A. O R (Not Present)
For Respondent (s) M . A. Sharan, Sr. Adv.
M. Ani | Bhardwaj, Adv.
M. Amt Anand Tiwari, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
Heard | earned counsel for the parties.
Leave granted.
Judgment reserved.
(Satish K Yadav) (Phool an Wati Arora)

Court Master Court Master



